IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH .

0. A No.
—— 552 | 199 2

DATE OF . DECISION 11.1.93

 T. R. Radha

Applicant (s)

Mr. Asok M. Cherian , o
Advocate for the Applicant (s)

Versus

The General MRager,Southern . . ...
Rallway, Madras and others iespondent (s)

Mce Me Co Cherian

Advocate for the Respondent (s)

CORAM :

The Hon'ble Mr. N® Dharmadan, Judicial Memper

The Hon'ble Mr.. Re. Rangarajan, agministrative Member

BN~

Whether Reporters of local papers may be allowed to see the Judgement7if
To be referred to the Reporter or not 2nD

Whether their Lordships wish to see the fair copy of the .Judgement'f"**o
To be circulated to all Benches of the Tribunal 2

-JUDGEMENT

Mre. N.Dharmadan, Judicial Member

Applicant is the wife of the aeceased Government
:employee who expired on 13. 5.1976 wh:l.le working as Trimmer
" in Cochin Harbour Termirus. Applicant submitted application
. for getting.compassionate appbintment for her fourth son
Shri Suraj. This Was Copsjdered by the c:tr\cle‘Relaxat_iQn
Committee and zuxixx the impugned order .‘Annexure A.l da.ted”-
54241992 was passed rejecting tt%%e;eogiggge tse
2 According to the applicant./her husband's. death
the family is in indigent circumstances and requires finapcial
assistnce of the Government by granting compassionate
appointment to one of her séns- The applidant's sfourth . ..

son Shri T* Re Syraj was a mindr at the time of the deatn

»
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0of her husband and heattaired majoirity on 1544.86 and
immediately AnnexXure A-2 representation was_.filed. This

was considered by the competent authority and the impugned
order has been Passed.

3. Respondents have filed a detailedgeply and
submitted that the request of the applicané is highly
belateds They have also stated that the second son of the
applicant attained majority in 1979 and the applicant could
haye staked her claim immediately after attainment of majority
by the second son. Annexure R-1 fepreSentation was submitted
only in 1989 and that was fjiled in respect of the fourth son.
They also Produced Annexure R-2 enquiry report which shows
that the eldest Son of the applicant is employed even at the
time when thgegggfg 3£Lthe GoVte servant tookplace. It alsp
discloses the/amount available to the family. Respondents
also produced Annexure R-3 guidelines in which it is stated
that ™ wwhere there is more than one minor sons, it is only
the eldest minor son who will be considered for appointment
when he attains majority and not any other sons."

- 4. Learned counsel for the applicant submitted that
even in spite of the fact that the first son of tﬁe applicant
is employgd, the family is in.indigent circumstancaes and the
compassionate appointment should be granted to the fourth
son. BYt the regpondents opposed the same placing reliance
on Annexure R'=3 guidelines igsued by the R®jilway Boarde. The
gujdelines contained in Annexure Re«3 specify that when there
are more than one minorSavailable, xx3 compassionate
appointment ¢an be comsidered only in respect of the son who
attains majority £irst. In this case, agmittedly, the
second son of tﬁé applicant attained majority and became

| eligible for considdration 9f. compassionate appointmengt _in -

1979« But nobody has made any redquest for appointmente
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AnneXyré R-1 representation has been filed in this behalf
on ’2‘7.;2989- . ~ghat request was made for appointment of the
fourth son. The application Sl.lbmltted by the. applicant is
against the gu:.del,ines ang it canpot pe systained.

5¢ Having regard to the faCts and circumssancesof the

case, the applicatfon is ljable to be dismissed. . Accordingly
 we @ismiss the Same.

6. There will be no order as to costse

(R. Rangarajan) a : (N. Dharmadan)
AC m.mi t ratz.ve Member . Judicial Member
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